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19.01.2018 (S.No.111) — Basant Kumar Berlia Vs. Registrar of
Companies West Bengal.

ORDER

No one is present from both sides.

This case was reserved for order. But before passing the order it came to
our notice that ROC has filed the detailed para-wise reply against which no
opportunity was given for filing rejoinder. Copy of ROC report may be served
on the petitioner and petitioner may file rejoinder within 15 days from today.
Petitioner is further directed to file Balance Sheet for the financial years
2014-2015 along with the other documents in support of claim within 15
days.

List on 22.02.2018.
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